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(b) The Conservation of Foreign Exchange
and Prevention of  Smuggling
Activities (Amendment) Bill, 1996.

(c) The Prevention of I1llicit Traffic in
Narcotic Drugs and Psychotropic
Substances (Amendment) Bill, 19%.

3. General Discussion on the General
Budget for 1996-97

4. Consideration and return/passing of the
following Bills as passed by Lok
Sabha:—

(a)The Appropriation (No. 2) Bill, 1996.

(b) The Appropriation (Vote on Account)
No. 2 Bill, 1996.

(c) The Representation of the People
(Amendment) Bill, 1996.

(d) The Representation of the people
(Second Amendment) Bill, 1996.

Discussion on the Statutory Resolution
seeking disapproval of the Employees
provident Funds and  Miscellaneous
Provisions (Amendment) Ordinance, 1996
and consideration and passing of the
Employees Provident Funds and
Miscellaneous Provisions (Amendment) Bill,
1993. 6. Discussion on the Statutory Resolu-
tions seeking disapproval of the following
Ordinances and consideration and pas-
sing/return of the Bills replacing these
Ordinances as passed by Lok Sabha:—

(a) The Coal Mines Provident Fund and
Miscellaneous Provisions
(Amendment) Oridnance, 1996.

(b) The Building and Other Construction
Workers (Regulation of Employment
and Conditions of Service) Orinance,
1996.

(c) The Building and Other Construction
Workers' Welfare Cess Ordinance,
1996.

(d) The Constitution (Scheduled
Tribes) Order (Amendment) Or
dinance, 1996.
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The Indecent representation of women
(Prohibition) Amendment Bill,
1995-(Contd.)
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[RAJYA SABHA]

SHRI LACHHMAN SINGH (HARY-
ANA): Sir, I am on a point of order. The hon.
Member has mentioned about the
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sad incident at Dabwali. It was covered by
Doordarshan. So, it may be corrected. I had
seen it myself.
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SHRI LACHHMAN SINGH: Certainly,
you can verify it.

st s dea ude: A &) 40
gz |l 3 A AR ¥ ofteda @ wim @
i et 9 o= e Y aae & o fifide
fredl & SR T R I TR W
Ftw f ¥, 3w 7 @A T # 1 s 3

xR O smw fwn ¥ afrenell @
TS T0% | YR AR A Wl
AR 3l IR N & o ) sl R
afic ¥ it oA ¢ R g ¥ =
sl s F Sed sl anste 4 w9w
¥ o ¥R @ W ofEr ¥ vy 4 = 3
T T BAA ¥ W W A A
Frima wefifa fsg @ @ 4, T g W S0
iR el wgh B o W, TR

DR. B.B. DUTTA (NOMINATED): Mr.
Vice-Chairman, Sir, this Bill, Prohibition of
Indecent Representation of Women, is most
welcome. It is welcome in the sense that it has
provoked a discussion which leads to a lot of
heart searching amongst us. Some curb has to
be imposed on what is going on through
media, through electronic media or through
print media by picturising women in a very
indecent manner. So, the Bill is very relevant.
Before I go to the Bill itself, I would like to
invite the attention of this august House to a
very fundamental point. The question is this,
there are a lot of talks about various aspects of
women's lives, their position in the society, in
the household itself. In fact, there is another
Bill waiting to come which is about the
position of women in the household affairs, of
the harassment being meted out to women in
their workplace; These are talks about
womens' liberation etc. First of all, we should
be very clear in our minds, in this modern age
what position we would like to give
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women in our society. To my mind it is a very
fundamental question because we should not
take a very hypocritical attitude. What is the
role of women in the Indian society? I think in
India today, this question is not being very
clearly, forthrightly answered and it has to be
answered by all of us-the men-folk, the
women-folk, both. In the various stages of our
history, if we go to the ancient times, we see
and it is thought by our elders, out thinkers,
our law-givers that women have to be taken
care of by the father when they are girls, by
husbands when they are married and if they
are not married, then by brothers. This
shows that a woman cannot live all by herself.
That is the fundamental assumption behind it.
The question is, do you agree with such an
attitude towards women? Secondly, we also
see that in various stages of our history,
say, in the latcr-vedic period, we have seen
women attaining the highest level of
intellectual activity. There is the famous
episode when Rishi Yajnavalkya had a
dialogue with Maitreyi and Gargi. This shows
how free women were in India in this country
in the ancient times of our history. In the post-
vedic period we find two model roles of
women; one is that of Sita. Now how is Sita
being depicted? She became a symbol of the
ideal Indian womanhood. Sita symbolises the
gentle, obedient, suffering women who is an
ideal to be emulated by all the woman-folk.
And that is how in every household, in every
village where this epic is being read, and
stories narrated and understood.

Poets travelling from one end to the other
have sung songs in praise of Sita. This is the
ideal before you. Then you have in
Mahabharata another great women, Draupadi.
There she is different. She is aggressive, she
is defiant at times, she is not willing to put up
with what she is facing, a symbol of
resistance.

So that was in our society. There were a lot of
concoctions later on made to compromise
even Draupadi's defiant aggres-
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sive posture, to bring here a little nearer to
Sita. But the two remained the role models.
This is the kind of situation. Manu, the
famous law giver in our history, presented
Sita as an ideal. Whatever laws he had
prescribed, that make Sita the ideal. Manu
avers, "The Gods are pleased with those
households where women are held in high
esteem and honour; that a husband should be
punished by the king if he discards his wife
even when she is not guilty of any crime."
Manu also propounds that "a husband has
absolute right over his wife"—that should be
noted—"to the extent of inflicting corporal
punishment and to discard her immediately if
she says anything unpleasant or disagreeable
to him." "A women," according to Manu,"
was not to be independent even within her
own household. A wife was expected to
worship her husband as God, even though he
might be a wayward, bereft of any virtue and
seeking carnal pleasures elsewhere." "On the
other hand," according to Manu, "a women
was expected to be truly and perennially
chaste and faithful to her wretched husband,
be he alive or dead." It is strange that Manu
permitted a husband, after the funeral of his
wife, to marry again. But the wife was not al-
lowed to follow this in her life. Now, this is
the kind of thing, which prevades and
represents makes the spirit in the majority of
Indian polity. Now we have to make our
position very clear; where we want women to
be liberated; where we want women to be
treated nicely with dignity in their own
houses, where we want that women should
have a very free and fair atmosphere in the
place of work without being harassed. With
what attitude do we look at women? I find
that we are not very sure about it because the
modern posture is this that you want your wife
to be what Manu had prescribed and you want
your girl-friend to be free from Manu's
prescription. This is the kind of attitude we
have because of the influence of the West that
has permeated into our society. We lead a
different kind of life
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here but when we go to the West, Europe,
London, America, we want another type of
life, which is manifest in our behaviour, in our
attire, in our attitude to women; This Jason
faced attitude and behaviour should vanish
from our minds. Otherwise, it becomes ulti-
mately useless whatever the kind of laws you
enact after all who is going to implement it?
And at every stage, some kind of compromise
will take place. Mr. Vice-Chairman, on that
day when you were participating in this
discussion, you mentioned something about
Konark, i.e. work of arts in the walls of the
Sun temple of Konark; that is not something
indecent you said and I will come to that later.
I would like to say that Islam being the
youngest religion in the world, the latest one,
has given a lot of freedom to women. This was
the first religion that gave women a place of
honour. Prophet has to be credited that he gave
a lot of freedom to women in the hostile condi-
tions of Arabia, where Islam was born.
Considering the social conditions in those days
the amount of freedom that was granted was
stupendous; it was revolutionary. But
unfortunately not only in India but elsewhere
also, but particularly in India I should say it is
even more, that women in the Muslim society
are being treated very badly. The spirit of
freedom is not prevailing. There is no reform
and women are subjected to a lot of things to
which they should not be subjected to.

3.00 P.M.

This also calls for the attention of this
august House because whatever law you pass,
you must ensure that women are not
discriminated and made to suffer.

Sir, India is a land where Hindus, Muslims,
Christians and Buddhists - all kinds of people-
are living. Any kind of freedom that we want
to give to our women must percolate down to
all the communities, to all the strata of our
social structure. It should not remain confined
to any one particular group. The other day we
were talking about rep-
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resentation" for women and impressed upon
the Prime Minister the need to give 30 per
cent reservation for women. The question is
not one of just giving 30 per cent
representation for women. The question is: up
to what level this 30 per cent would percolate
down, up to which community it would go,
and where it would stop? We have to examine
this aspect also whether all the communities,
all sections, tribals, all castes, Scheduled
Castes and others, Muslim women, Hindu
women, all strata of the society, would be
equally benefited or not. This aspect is
eqaully important. It is important that this also
should be taken care of.

Mr. Vice-Chairman, Sir, the main objective
of the Bill which my hon. colleague, Sarojji,
has moved, is in regard to the indecent
representation of women. Again, this is very
valid because we find, today, in our country,
the kind of behaviour of men - ours is still a
male-dominated society -- towards women is,
increasingly, becoming offensive. If it is
increasingly, becoming offensive, there must
be some reasons behind this sudden spurt.
One reason, definitely, is — I should say, one
important reasons — the indecent
representation of women in the print,
electronic and other media. Therefore, this,
definitely, calls for urgent attention from our
law-makers so that, to the extent possible,
through the enactments, through law-making
whatever can be done should be done.

At the same time, Sir, I would like to
remind the House that passing laws alone
would not take care of this problem. The
society, itself, has to play a larger role. Today,
as a Member of this House, I may say that this
kind of indecent representation of women
should stop. When I go out of the House, I
have different circles in which I mix and
several others whom I visit. I find that I am in
a different role and I also enjoy myself when
certain things go wrong. We have to curb this
type of thing in ourselves first. That is why I
say law-making alone
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is not enough. All the political parties must
come to an unanimous opinion as to what is
the role of women in Indian society today. Let
us decide this first that they would be equal
partners in the society; they would be equal
partners in all respects; they would have equal
rights in regard to property; they would have
equal rights in regard to jobs, whereever they
are suitable. Women should be allowed to
play an equal role in everything, wherever
they have capabilities.

One thing is guaranteed, Sir. it has been
displayed all over the world. It has been
proved beyond doubt. Women are capable of
playing an important role, women are
eminently capable of playing an important
role. This has been proved beyond doubt in
modern times. We have had our illustrious
leader, the late Shrimati Indira Gandhi. We
have had women Prime Ministers in other
countries, very successful Prime Ministers;
for example, in Israel, in U.K. There are a lot
of examples. They have even perhaps done
much better than men. Women are doing a
very good job in the sports field, for example;
not only in the sports field, but in the
intellectual field, in culture, in arts, in
literature in services; and in everything. In all
these fields, women have made their mark and
have contributed much to the growth of
civilisation.

Therefore, it is not enough that we, the
political parties, participate in the discussion
and say that we all agree. We should make a
conscious effort in this direction. We should
see that women are made our equal partners,
that they are not what Rishi Manu had
envisaged. They are not, today, in this age,
capable of just taking care of man's other
problems mundane problems, only. It is not
enough that we remove poverty, we treat
everybody well, we provide everybody with a
house provided we do not quarrel among
ourselves. What is more important is that we
give our women an equal share in every
aspect of life - inheritance, i.e. property
matters, jobs choosing a partner etc. Only
when we ensure this, this Indecent
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Representation of Women (Prohibition) Bill,
or, some other enactment, a more
comprehensive Bill, which the Government
may bring forward in its place, would have
some meaning. Other-wise, laws would be
passed one after another, but it

would not have any impact on the society at
large. It would have if at all, only a marginal
effect. Mr. Vice-Chairman, in he past also we
have seen such things. Whenever some curbs
are there, whenever people say that you
cannot print a picture of a woman like this,
then some people will get up and say, "This is
an excellent work of art. Why do you object
to this? You are just impinging upon the
freedom of the artist." About this question
also we should be very careful because there
are masterpieces in the world-nude pictures
painted by great masters. Should we banish
them from the world museums? We can'.
They made a contribution to art and they are
going to stay there.

Yes, you yourself have mentioned that in
Konark there are nude depictions, engravings,
on the temple walls. They are there in
Kharjuraho also. In many other parts of the
world such things are there. Should we way
that they should be banished? No. We agree
that these are works of art.

Again, we come to the other extreme. I
have myself seen a weekly particularly in
demand because on the back page there comes
a nude photograph. Among the students at
high school level, college level, university
level — everywhere — that weekly was in
great demand because of the last page, just to
have a look at that picture. Now, this is the
kind of thing which cannot pass as a work of
art. We cannot allow the business sector, the
industrial sector, people who are working in
the business fields where they want to
maximize their profits and want to increase
their clientele and customers by harping on
certain weaknesses of young people and come
outwith some kind of
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advertisements depicting a nude woman or a
woman dressed in an inviting posture. Now,
this can certainly be stopped. If some people
are sitting to censor all these things, if they
are honest unto themselves.this issue between
what is art and what is appeal to sex can very
well be settled. There is no problem. I know,
these points will come up whenever we go in
for an enactment. But I say, if we are honest
unto ourselves and if we want to do somthing
like this, we can do it.

Another point. Here I must quote poet
Rabindranath Tagore. He once said, "Dress is
there to enhance the personality of man. If you
dress yourself so beautifully that the dress
becomes more beautiful than yorself, then you
are lost." Sometimes you may overdress,
sometimes you may underdress—all these
things are indecent. Dress is there to protect us
from cetain unhealthy climatic conditions, but
it should be so artistically fitted that it
enhances the personality of man, or what is in
a man or woman. When you come to the
present day of indecent representation, the
question of dress comes in. sometimes we see
that somebody is well-dressed, but the posture
is such that it is highly provocative and
indecent. Though the whole body is covered,
the message is very clear: it is indecent.

Sometimes we come across burqa-clad
people. Because of old customs and traditions
prevailing, somewhere people used to cover
everything, from head to foot, under a thing
called burqa. To a modern man, a thinking
man or woman, this is also torture, this is also
indecent. Just as it is bad to be nude, it is
equally bad to be so much covered that the
person is lost inside the dress, forgetting
about climatic conditions and everything.

I say, let this Bill brought forth by Miss
Saroj Khaparde be discussed. Already there
has been wide participation. But we must do a
lot of thinking a lot of radical thinking, I must
insist—before a comprehensive Bill is
brought because, as the hon. Member, Mr.
Fernandes has said,
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this Bill is not enough. This Bill has provoked
a discussion—good—but we except the
Government to come out with a more
comprehensive Bill. So, I also join my friend
and request, let there be a more
comprehensive Bill, a well-thought-out Bill.
And the Bill must start with certain realistic
assumptions. The assumption must be that the
women do have equal rights in the Indian
society today. Whatever may have been the
traditions, whatever may have been there in
the earlier stages, forgetting all those things,
we should start with this assumption.
Otherwise, we will not do justice by merely
passing a Bill here or a Bill there.

I. particularly request all the Members
both in the ruling coalition and the Op-
position to look at the problem that we can at
least have a Bill passed unanimously,
heralding a kind of social reform which is
badly needed in India beacause, the Indian
society is not yet reformed today. Maybe, the
Hindu society is reformed to an extent.
Maybe, the Muslim society is not that
reformed. Maybe, the Christian society, due
to the western influence, may have gone
further ahead in social matters. But the fact
remains that by and large in India today we
have not gone through the kind of social re-
form that is urgently necessary.

Thank you.
"These days, the markets are flooded with

books, magazines, periodicals posters and
other pornographic literature which depict
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women in most vulgar way. These books
contain nude, semi-nude photographs of
women exposing the private parts of their
bodies which is bring-
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ing shame to womanhood of our country.
These magazines are just pornographic
literatures which are spoiling the minds of our
youth and resulting in heinous crimes like
rapes and other assaults on the women and
girls in the country. The Indecent
Representation of Women (Prohibition) Act
does not contain such aspects and thus is
incomplete. The Act has to be updated to
make it more stringent."

So, this is the purpose of this Bill.
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"Eighty per cent of our girl children are
subjected to family incest within the
family."
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DR. (SHRIMATI.) BHARATI RAY (West
Bengal): Mr. Vice-Chairman, Sir, I rise to
support this Bill. Much has been discussed in
this context. I will be very brief and make
only a few observations

First, the term "indecent" almost defies any
definition because decency and indecency are
culture-specific. What is 'decent' in USA or
Europe may not be regarded as 'decent' in
India. For example, if a woman in a bathing
suit comes out of a car and goes into a shop,
we all will be shocked in India, but in the
West it may be accepted as natural. In India
women when they go out in the public are
covered usually up to the ankle; that is Indian
culture and our hon. Member, Miss
Khaparde, has constructed this Bill in that
context.

But then, it is a grey area, it is also a
dangerous areas, in one sense. We talk of
freedom of expression, freedom of thought,
freedom of speech, of civil liberties and all
that. Therefore, imposing restrictions can
invite criticism. And also, we have to be very,
very careful, extremely careful, about
imposing a restriction; if we set any
restriction, we have to be sure about its
rationale, about why we want it, because in
the name of culture, in the name of traditions,
in the name of history, there may be
restrictions, too many restrictions, again
imposed on a woman, whatever be the form.
Therefore, it is a grey area and it is very, very
difficult to really define or to give definite
parameters to "decency". I suppose
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we have to exercise our definition and act
accordingly.

Nudity has been described or identified by
our hon. Member as a bench-mark of
indecency and, as hon. Member Dr. Dut-ta said
just now, representations of human bodies,
unclothed human bodies of men, women and
children have been accepted in art; we do not
object to that. We appreciate, we accept that.
What we object to or what we protect against
is the commercialisation of the female
body. You know very well, Sir, that sexist
displays have become quite a norm with
industry as well as advertising agencies who
make huge profits at the cost of women, at the
expense of women. What does it mean, a
woman selling a product? As you all know,—
references have been given by previous
speakers—a woman, is often shown half-
dressed selling a product which has nothing to
do with the figure of the woman in the ad.
What does it mean? These displays are but a
reflection of how a woman is regarded in a
consumer society—as a consumber good.

I must acknowledge and I must emphasise
that nothing sells without demand. There must
be demand for female body, otherwise why
does it sell? That doesn't mean that we should
fan the demand. How to tackle this demand is
a very complex socio-psychological problem.
But we must not promote it. Pornography as
an industry, as is well known can grow only if
it continues to increase the level of
stimulation it promotes. And that, any
sociologists will tell us, is related to rape and
global violence against women to which hon.
Member, Shrimati Kamla Sinha, was referrig.
It is this, only this, which must be the
rationale for prohibition of the objectification
of a female body in print. This is the subject
of this Bill.

But we all know that the print media has
only a limited appeal in India where so many
people are illiterate. The electronic media is
all pervasive. I agree with Mrs. Sinha and
other previous speakers
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that we hope that the Government will take
measures to prevent commercialisation of
female body through the media, be it print or
electronic.

SHRI S. PETER ALPHONSE (Tamil
Nadu): Mr. Vice-Chairman, I thank you for
giving me this opportunity to support the
Indecent  Representation of  Women
(Prohibition) Amendment Bill, 1995. The
Indian culture has seen woman only as
mother. That is why we call our land as our
mother-land and the language as the mother-
tongue. We also call the nation as Bharat
Mata. So, the Indian culture is totally different
from the Western culture. Vulgarity and
indecency have been imposed on us due to
westernisation. On one point I differ from the
views of my friends, that is, regarding the
indecent representation of women. Instead of
women, [ think, it should be a human-being or
a human person. On the other day I happened
to see a magazine which was exclusively
meant for ladies. In that magazine a male with
well-built muscles in a simple underwear was
focussed. So, indecency and vulgarity are not
confined to women alone. Now the time has
changed. Man is also exposed in a most
indecent and vulgar manner. You see the
posters and advertisements of condoms where
both men and women are exposed in the same
way. So, indecency is not confined to women
only. It is also applicable to men.

Another question which we face is: Who is
more guilty, whether the lady who poses for
the picture or the man who gets her so posed?
There are two different aspects to this
problem. I think women should be more
resistent. I request our learned lady Members
that each one of them should adopt one State
and visit different parts of the country when
there is no session to educate women because
resistance should come from them. You know
what the most powerful weapon in a lady is to
tease a man. That is her physique and because
of that empires have fallen, Governments
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have changed and very great people have
been sent to prison. Who is more heinous?
Who commits the bigger crime? So, we
should pay attention to that aspect also. I don't
think that a mere law will serve the purpose.
An Indian law cannot serve the purpose. Now
we are living in a satellite age. Star TV has
come. Everybody wants to see the Baywatch.
Men in the age group of 20 and 21 sit on
Tuesdays and Fridays to see the Bay-watch.
How do you stop the stellite encroachment or
the commission of offence through satellite
waves? So, the purpose of Parliament is to
create an international opinion. It has now
become a global problem. It is not a problem
confined to India alone. It. has become a
global problem. So, we have to create
international opinion. It is more of a social
question than a legal question. We have to
create awareness in the minds of rural
women, urban women, those women who
think that they can men because of their
exposure. A lot of things have to be done for
social transformation. It is a right cause. It is
in the right spirit. I endorse the words of my
learned friend. I think apart from legislating
an enactment, we should also commit ourse-
Ives to go and educate the Indian women
about obscenity, and women's contribution to
Indian culture.

Thank you,

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM
SAIKIA): Sir, I congratulate the hon.
Member, Miss Saroj Khaparde, for moving
the Bill to amend the Indecent Representation
of women (Prohibiton) Amendment Bill,
1995. I express my gratitude for her sincerity
and keenness in moving this amendment Bill
which seeks to prevent the abhorrent practice
of depicting women indecently in electronic
and print media and in films.

The Government had enacted the Indecent
Representation of Women (Prohibi-
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ton) Act during the year 1986 with the
intention of prohibiting indecent rep-
resentation of women through advertisements
or in publications, writings, paintings, figures
or in any other manner. The violation of
provisions of this Act is a cognizable offence.
The responsibility for enforcing the penal
provisions of the Act rests with the State
Governments Since the Act is a social
legislation and is still to gain wide publicity,
there is a very little information from State
Governments on the implementation or
dissemination of the Act.

Recognising that the Act needs to be made
more effective and in order to remove the
lacunae in the Act, the Department of Women
and Child Development initiated an exercise
to comprehensively review the existing Act
with the help of the National Law School of
India, Bangalore.

The report submitted by the National Law
School of India, Bangalore regarding
amendment of the Act has been sent to the
National Commission for Women for
obtaining its comments. The Legislative
Department, Ministry of Home Affairs and
the Ministry of Information and Broadcasting
have to be consulted before proposing any
amendments in the Act.

Sir, some hon. Members have expressed
concern over the proliferation of vulgar songs
and dance sequences in films and excessive
obscenity in  television  programmes,
especially stellite TV channels. In this context,
I would like to assure the House that all films
intended for public exihibition in India are ex-
amined by the Central Board of Film
Certification in accordance with the provisions
of the Cinematograph Act, 1952 and the
guidelines issued, thereunder. The Board has
to ensure that human sensibilities are not
offended by vulgarity, obscenity and depravity
and that scenes degrading or denigrating
women in any manner are not presented.
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All Doordarshan programmes and ad-
vertisements including feature films and song
sequences of feature films, except programmes
telecast live, are previewed by Doordarshan
before their telecast to ensure that no
derogatory images of women go one the air.
An hon. Member had suggested that artistic
and scientific representation of women should
be exempted from the purview of the Act. I
may point out that such an exemption is
already provided for under proviso (a) (i) of
Section 4 of the Act. Hon. Members also drew
attention to the vulgar depiction of women on
satellite TV channels. The contents of the
programmes and advertisements carried on
foreign satellite chanels do not come within
the ambit of Government regulations,
however, programmes carried on cable TV are
required to conform to the
programme/advertisement code prescribed
under the Cable Television Networks Rules,
1994. An hon. Member also suggested that
Hindi films be included within the scope of the
Act. Since films are already covered by the
Cinematograph Act, it may not be necessary to
include them under the Indecent
Representation of women (Prohibition) Act.
An important suggestion that the electronic
media be brought within the purview of the
Act has also been made. A suggestion was also
made that men should not be portrayed in an
indecent manner in advertisements. Since
societal attitudes and mindsets which view
women as inferior or as objects for
exploitation cannot be merely changed through
enactments, Government also' conducts multi-
media compaigns to change societal attitudes
towards the girl-child and women and
mobilise public opinion against atrocities
committed against women. A country-wide
gender sensitisation programme had been
launched in 1991 to sensitise planners, policy-
makers and the enforcement machinery.
Government also assists voluntary agencies to
conduct awareness generation camp®*. More
than 12,000 camps, benefiting 2.70 lakh
women have
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been conducted all over the country. Under
the programme, 80 projects at a total cost of
Rs. 137 lakhs have been sanctioned. The
amendments suggested by Miss. Sarojji and
the valuable suggestions made by other hon.
members during the course of this discussion
shall be kept in view while considering the
changes to be made in the act. In view of the
above position, I would request the hon.
Member to withdraw the Bill.

THE VICE- CHAIRMAN (SHRI MD.
SALIM): Miss Saroj Khaparde, he has
requested vou to withdraw the Bill.
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The Bill was, by leave, withdrawn.

THE STATE OF PONDICHERRY BILL,
1992

SHRI V. NARAYANASAMY (PON-
DICHERRY): Sir, I beg to move:
"That that Bill to provide for the
establishment of the State of
Pondicherry and for matters
connected therewith, be taken into
consideration."

Mr. Vice-Chairman, Sir, thank you for
giving me this opportunity to move the state
of Pondicherry Bill, 1992. I had also the first
opportunity in 1994 to introduce a Bill for
giving reservation to dalit Christians..These
Bills had been pending in this House, though
they were in the larger interest of the
backward community. Now I have got the
second chance to move in this august House
the Bill relating to my State, namely, the State
of Pondicherry Bill, 1992. Though it is a
small Union Territory, it has got its separate
identity. Sir, this country had been ruled by
several rulers. In South, we had Chera, Chola,
Pandya and the Pondicherry was under the
Pallava dynasty. Sir, when the Britishers were
occupying other States, Pandicherry was
under the French regime. Just like the
Britishers, French businessmen came to our
State. Thereafter, in a war between the
Pallavas and the French, they occupied this
territory and started ruling this State. Sir, it
had five pockets, namely, Karaikal near
Thanjavur District, Mahe Tellicherry in
Kerala, Yenam, which is near Kakinada in
Andhra Pradesh and there was another place
like Chandranagure in West Bengal. Subse-
quently, we have given up that area because
of geographical conditions and because we
were not able to reach there and administer
those territories. Sir, in 1954, there was as de
facto transfer. Because the French rulers had
occupied this area, there was a referendum in
our



